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O R D E R 

 
Per George George K, JM 
 

This appeal at the instance of the assessee is directed 
against Pr.CIT’s order dated 15.03.2019. The relevant 
assessment year is 2014-2015. 
 
2. At the time of hearing before us, the learned AR placed a 
letter dated 24.02.2022 and prayed for withdrawal of this 
appeal. The learned Departmental Representative did not 
have any serious objection for withdrawing the appeal by the 
assessee. In view of the above letter of the assessee, we permit 
the assessee to withdraw its appeal.  
 
3. In the result, the appeal filed by the assessee is 
dismissed as withdrawn. 
 
Order pronounced on this  24th day of February, 2022.                               
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 (Padmavathy S) 

                      Sd/- 
(George George K) 
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